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RE. QUESTION OF PRIVILEGE—contd.
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MR. SPEAKER : I am sorry. I do
not give my consent. It is not in order.
But I can invite the attention of the
Minister “and the Papers that when they
give the proceedings they should cover it
in detail. I have been studying them all
this time. This matter does not come
within the ambit of privilege.

Now, the House will take up further
consideration of the Architects Bill. The
Hon. Minister,

12.17 hrs.
ARCHITECTS BILL—contd,

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : T am grateful to all the Hon.
Members who participated in the debate
on the Architects’ Bill and spoke on the
various aspects of the Bill. There is
practically unanimous agreement on the
need to legislate for the registration of
architects.

The Bill itself is non-controversial.
Shri Piloo Mody referred to the long delay
in  bringing forward the legislation.
He also paid me a compliment which I
don’t think 1 deserved. As he himselfl
knows, the Billin its original form sought
to protect the profession of architecture
and that implied exclusion of a large body
of engineers and others engaged in the
design, construction and sepervision of
buildings. There was naturally great
opposition to the Bill in that form. After
great care and deliberation and”discussions
with professional bodies the Joint Com-
mittee has changed the Bill in a very
fundamental way.

The Bill before the House seeks only
to protect the title * Architect’ and not the
practice of architecture as such. All engi-
neers, past and presents are free to carry
on their work for the design, construction
and supervision of buildings as before,
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and this will also apply to future entrants
to the engineering profession.

I would therefore like to repeat and
repeat again that the Bill protects only the
title of *Architect’ and does not prevent

engineers from engaging themselves in the

design, construction and supervision of
buildings.

All those engineers who are engaged
in the practice of architecture can also be
registered when the Act comes into force,
even . if they donot hold a recognised
architectural qualification. I would, in
particular,  invite the attention of the
House to Section 25 (b) which permits
registration of any person who is engaged
in practice as an architect for a period of
not less than 5 years prior to a specific
date appointed for application for regis-
tration.

A question was however raised about
all those engineers who might enter the

" architectural field in future years. T1here

will be no bar to their professional work
for the design construction and supervision
of buildings as long as they call themselves

i s and not archi If they wish
to register themselves as architects, they
must comply with the provisions pres-
cribed for the purpose. We—by that T inean
the Ministry—would be prepared to help
them to acquire the necessary quali-
fications as architects, We will organise

for civil engineer shortsterm courses
both on  full-time and part-time
basis so that they can qualify for

recognised - degrees or diplomas in
architecture, if they feel like doing so.

There are only 14 or 15 architectural
schools in our country which are training
about 450—500 qualified architects each
year. It is, therefore,evident that when the
Act comes into force, a very large propor-
tion of those who will be registered will
telong to the second category covered by
section 25 (b), that is, those who do not
hold recognised architectural qualifications
but have been engaged in the practice of
architecture for a period of not Jess than
five years.
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In the course of the debate, a reference
was made to the need not only to preserve
our great traditions in Indian architecture
but also to elaborate these iraditionsin
our educatiomal system. [ am in full
-agreement with this suggestion. In fact, our
degree courses in architecture do include
considerable instruction in and apprecia-
tion of Indian architecture, I will go
further; I will ask the Board of Archi-
tectural studies of All India council for
Technical Education to examine the matter
further and suggest the lines along which
the study of Indian architecture can be
strengthened in our architectural curriculum.

A number of members suggested the
inclusion of various other qualifications to
the Schedule. As I explained earlier, the
present Schedule includes only those
architectural qualifications which have
been recognised by the Central Govern-
ment and the Union Public Service
Commission for recruitment to superior
posts and services. These are strictly
professional  architectural qulifications
equivalent to a degree in the subject field.
The qualifications suggested for inclusion
must be examined carefully before a
decision can be taken, I would, therefore,
be prepared toset up an expert committee
to examine all those qualifications and
upon the recommendations of the
committee, revise the Schedule even before
the first register is compiled. T am per-
sonlly anxious that no injustice should be
done to any individual only because he
possesses a qualification that is not at
present included in the Schedule. I am,
therefore, proposing an amendment to
sub-section (2) of sec. 14 to provide for the
appointmen: immediately of an expert
committee to examine all these quali-
fications, and upon the recommendations
of the committee, revise the Schedule
wherever necessary even before the first
register is compiled.

1 would like to add that as regards the
request which has been made by my
distinguished friend, Shri Piloo Mody,
backed by a letter from the President of
the Indian Institute of Architects, I under-
stand that the Indian Institute of Architects
is proposing to hold an examination for
its membership. All I wish to explain at
this stage is that as soon as the proposals
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are received from the institute, the expert
committee, 1 mentioned which will be
appointed immediately, in the next few
days, will go into all these various new
qualifications. The committee will also
examine what is being suggested by the
Indian Institute of Architects and, if it is
satisfied with these qualifications: they
will beincluded in the Schedule even before
the first register is compiled.

SHRI DEVEN SEN (Asansol) : What
will be the composition of the expert
committee ?

DR. V.K.R.V, RAO : | am sorry;
that is for the Government to decide.

MR. SPEAKER : The full Cabinet
will decide.

Dr. V.K.R. V. RAO :
I meant.

That is what

Shri Hem Raj and perhaps another
member referred to the dominance of
bureaucrats and government architects on
the Registration Council. I feel this fear
is unfounded. 1f the House refers to }hﬁ
composition of the Architects Registration
Council,, as explained in section 3 (3)s it
will be clear that the Council will consist
largely of non-official practising archite?ts,
It will have five aichitects representing
the Indian Institute of Architects, two
engineers nominated by the Institution
of Engineers, one surveyor nominated by
the Institution of Surveyors, five heads of
architectural institution and two expert
architects nominated by the all India
Council for Technical Education.

In the original Bill the State
Governments were to be represented by
their own State architects, The Joint
Committee modified this provision, and
each State is free to send any architect
from the State ecither practising or in
Government employment. Further, the
Council includes only three Chief Architects
of the Central Government, It will thus
be seen that the Council is largely compo-
sed of non-official practising Architects
and engineers. Should the Bill is non-
controversial, and the various provisions
have been carefully examined by the Joint
Committee, a large number of amendments
have been tabled. While most of these
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amendments are either unnecessary or I
am afraid, not acceptable. I would be
prepared to consider a few amendments
which, to my mind, will make for
improvement in the provisions of the Bill.

The first amendment is No. 67 to cause
3 (4) by Shri Madhukar who has suggested
that the term of the first Registration
Council nominated by the Government
shall not exceed one year and that in the
meantime regular Counci) should be cons-
tituted. This is to prevent the nominated
Council functioning indefinitely. I would
ha e no objection to the time limit of one
year being prescribed.

The second amendment is No. 68to
clause 6 (5) again by Shri Madhukar., He
has suggested that the Members of the
Council shall be eligible for re-election or
re-nomination but not exceeding three
consecutive terms. In my opinion, itisa
good principle to have a limit to the number
of comsecutive terms to which an individual
member should be entitled for re-election
or re-nomination. This, of course, does
not apply to this hon. House. ] am
talking only in general terms. I will be
prepared to accept his amendment.

By amendment No. 18 Shri Deven Sen
has suggested that an architect whose name
is received from the Register for various
reasons mentioned in sub-clause (2) of
clause 29 should be ineligible for registra-
tion forall time to time. The original Bill
visualises that an architect whose nameis
removed from the Register should be
ineligible for Registration either permane-
ntly or for such period of years as may be
specified by the Council. 1 have no
objection to his amendment, but I hope
there will be no special cases where we
would have to consider further amendment
at a later stage,

There are two dments to
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attention to the more comprehensive amend-
ment given notice of by Shri Kundu. Shri
Kundu has suggested that a person regi-
stered in the Register should get prefercnce
in holding and appointment as an architect
under the Central and State Governments
orany other local bodies or institutions
which are reported or aided from public
or local funds or any institution recognised
by Central or State Government. [ would
be prepared to accept Shri Kundu’s amend-
ment, particularly since in the event of a
suitable person registered as architect not
being available,the post should not remain
vacant, but should filled by other yualified
persons. As regards Shri Deven Sen’s
apprehension that persons may be registered
without sufficient reason, I can assure him
that if any such cases are brought to the
notice of the Registration Council, suitable
action will be taken on the same.

By amendment No. 54 to Clause 36 (1)
Shri Lobo Prabhu has suggested the
insertion of the words ‘‘a registered” under
this sub-clause, Accordingto the definition.
given in the Bill. an architectis a person
who is Registered under this Act. It will,
therefore,be redundant to call him a registe-
red architect. I would, however, have no
objection to the amendment proposed by
Shri Lobo Prabhu.

A number of amendments have been
proposed for the inclusion of various other
qualifications in the Scheduled. As explain-
ed earlier, all these qualifications need to be
examined carefully, and for that purpose
I have already agreed to the setting up of an
expert committee even before the first
Register is compiled. We will amend the
Schedule according to the recommendation
of the Committee.

As for the Diploma in Architecture of
the Government of Maharashtra, the

34 (2). No. 19 by Shri Deven Sen
and No. 92 by shri Kundu. Shri Deven
Sen has suggested indusion of the words
“*without sufficient reasons" to qualify the
provisions of the sub-clause. While I have no
objection to the principle underlying Shri
Deven Sen’s amendment, I would draw his

P t Schedule stipulates that only those
diploma holders who, after acquiring two
years practical experience, have also passed
in thtee additional papers of the five-year
full-time diploma course are recognised.
Thisis the basis on which the Maharashtra
Government diploma awarded to private
and part-time students has been recognised



197 Architects Bill

by the Central Government and the Union
Public Service Commission,

But I have received a number of
amendments, 47, 74, 87 and 138 oa this.
In view, however, of the strong representa-
tions made in favour of this diploma and the
representations made by the Government
of Maharashtra, I should be prepared to
accept the amendment to delete the
condition of passing in three additional
papers for th:se diploma holders. Shrimati
Tara Sapre hi s suggested the removal of
the Cortificate of Fellowship awarded
by the Frank Lloyd Wright Foundation,
Uniled States from the schedule. I am afraid
the reasons given by her are mot at all
convincing. As the House knows the
Frank Lloyd Wright Foundation is one of
the world's well-known institutions. Its
fellowship is a well recognised architectural
qualification and some of our distinguished

Indian  architects have taken this
Fellowskip.
SHRI SHIVA CHANDRA JHA

(Madhubani): If that is so, why is it not
included in item 7 of the Schedule ? Why
is it put in @ separate category ? Why is
it excluded from seven.

DR. V. K. R. V. RAO : The hon.
Member has an amendment and I am sure
he will press it and the House will decide
on it.

SHRI SHIVA CHANDRA JHA: That
is not the point. This is not recognised
even in the United States. In order to
accommodale one architect, in this form
it had been brought up. The acceptance
of so many amendments means that the
Government has not made up its mind on
anything and the whole thing is a
hotchpotch.

MR. SPEAKER: How can you
force him to accept your amendment.

"R, V. K. R. V. RAO: If no
amendment is accepted, the Government
is called absolutely rigid; if amendments
are accepted, then they say that the
Government has no mind of its own,
I have tried my best....([nterruptions)
He must allow me to make my speech.
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MR. SPEAKER: Order, Order,
Please sit down. He is not yielding.
After all there is a procedure.

DR. V. K. R. V. RAO: I must
confess that I do not have the architectural
knowledge of my distinguished friend;
I do not know the details of architectural
education except in a very gencral way.
But I have been informed by people who
are respected me in the profession
that the Frank Lloyd Fellowship included
in this particular schedule 1s 'not by
correspondence course; it is a regular
academic training of two years including
practical experience. Why it has been
put in separately, and not included in the
carlier item, honestly 1 do not know; there
must be some reason....(Interruptions)

MR. SPEAKER: The hon. Member
is disturbing the House every time; this
is not the way. When a Member speaks
without the permission of the Chair,
without being called, the rule is that it
should not be put on record.

DR. V. K. R. V. RAO: I don not
want to claim knowlege which I do not
possess. Evenif itsinclusion is redundant,
I do not think it matters materially
because I am told that itis a well-recog-
nised qualification and many professional
architects have assured me that it is not
correspodnence course but a regular
professional course.

SHRI DEVEN SEN: I am told that

it does mnot exist now. Has it been
closed ?
DR. V. K. R. V. RAO: That is

not my information. As a matter of
facts I was rather surprised to hear that

this Bill has been brought in to
accommodate one particular architect,
because the  Central Government

recognised this as long bacl: as 15 years.
1 may further add that it is not a
corrospondene course but a fulfledged
academic and training programme.

Then Shri Madhu Limaye referred to
private practice in which some Government
architects are engaged, and suggested
that Government architects should not be
registered. The Bill does not seek to
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control the profession of architecture in
any particular manner But only to protect
the7title *‘architect”. I hope the House
will agree that in a legislation of this type,
it is not desirable to make any invidious
distinction between architects in Govern-
ment scrvice and  architects in  private
practice in' the matter of more registration
as long as they fulfii the prescribed
conditionsTof registration.

As for private practice, in which,
according to Mr. Madhu Limaye, some
Government architects are engaged, there a
specific Government Servants’ Conduct
Rules is applicable to all Government
servents. !1f any’ Government architect
is guilty of breaking the Govern-
ment Servants’ Conduct Rules, the
concerned Ministry or the department can
take action against him, I will refer the
cases mentioned by Shri Madhu Limaye
to the concerned Ministries or Departments
or organisations.

Incidentaly, Mr., Madhu Limaye also
charged a senior architect of the CPWD
of having designed the farm house of the
Prime minister, I can state that no
architect, senior or otherwise, of the CPWD
has designed the farmhouse of the Prime
Minister. This charge therefore, is baseless
and without foundation.

Now, I hope the House will pass the
Bill clause by clause with the amendments
that are accepted ard also with the official
amendments of which I have given notice.

MR. SPEAKER : The question is:
““That the Bill to provide for the
registration of architects and for
purposes connected therewith, as
passed by Rajya Sabha, be taken into

consideration.”
The motion was adopted

MR SPEAKER : Clause No. 2. There
are certain amendments, by Shri Sreedharan
and others,

SHRI PILOO MODY: (Godhra) :
Sir, 1 have sent some amendments to the
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office. But for some strange reasons,
they have been completely misplaced or
they do not appearin the list of amend-
ments. I have shown to Mr. Lobo Prabhu
printed copies of my amendments appear-
ing in my name. But for some strange
reason, they seem to have disappeared.
So, Irequest you to permit me to couple
my name with his name for amendmesnt
Nos. 136, 137, 138 and 139,

MR. SPEAKER : Did you send them
in time earlier ?

SHRI PILOO MODY. Yes, they
have been printed. Mr, Lobo Prabhu
himself has framed those amendments from
my amendments, word for word, from the
copy thatl gave him. So, Iseek your
permission to couple my name with those
amendments.

SHRIS. M. BANERJEE (Kanpur) ;
Before you give your ruling, Sir. let us
ascertain which is original, whether Mr.
Lobo Prabhu’s or Mr. Piloo Mody's. .. ..
(Interruption)

MR. SPEAKER : Would you like to
be couple your name with Mr. Mody for
these amendments, Mr. Lobo Prabhu ?

SHRI LOBO PRABHU (Udipi) : 1
would only like to clarify one point : the
original contributor of these amendments
is Mr. Piloo Mody, 1 carried his amend-
ments, because he said he would nort be
here. 1certainly do nol object to his
leading the discussion the amendmeats.

SHRI S. M. BANERJEEE : Then I
request you to drop that matter.

MR. SPEAKER Now, clause 2.
Mr. Sreedharan—not present. Who is
moving those amendments on clause 2 7
I think it is the duty of those members to
be cautious about it. (/nterruption)

sit forg ==z w1 W AR E-fF
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Shri Shiva Chandra Jha then left the
House.
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Clause 2 (Definitions)

SHRI RAM CHARAN (Khurja): 1
beg to move :

Page 3,—
Sforlines 10 and 11; substitute—

‘(a) ‘‘archiiect’ means a person com-
petent to design and supervise the
erection of any building; *(28)

SHR1 K. M, MADHUKAR. (Kesaria):
I beg to move :

Page 3,—
forlines 10 and 11, substitute—

“(a) ‘‘architect” means a person
competent  to  design and
supervisc the erection of any
building ; "(93)

SHRI HEM RAJ (Kangra): I beg
10 move :

Page 3,—
Sfor lines 10 and 11, substiture—

‘(a) ‘‘architect” omeans a person
competent to  design and
supervise the erection of any
building ;* (101)

MR. SPEAKER : We have already
taken a loi of time, much more than what
was allotted by the Business Advisory
Committee and a lot of discussion has
already taken place. In his reply to the
general discussion, the minister has indi-
cated the amendment which he proposes
to accept. Is he accepting any amendment
to clause 2 ?

DR.V. K. R. V. RAO : No, Sir.

MR.SPEAKER : I will now put Mr.
Ram Charan’s amendment No. 28.

Amendment No. 28 was put and

negatived,

MR SPEAKER : I will now put Mr,
Madhukar’s amendment No. 93,

Amendment No. 93 was put and
negatived.
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SHRI HEM RAJ I want to
withdraw my amendment No. 101,

MR.. SPEAKER : Has he the | eave of
the House ro withdraw his amendment ?

SOME HON MEMBERS : Yes.
Amendment No. 101 was, by leave,
withdrawn,

MR. SPEAKER : The question is :

““That clause 2 stand part of the Bill.”
The motion was adopted,
Clause 2 was added to the Bill.
Clause 3.—(Constijution of Council)

SHRI DEVEN SEN : 1 beg to move:

Page 4,—
Sfor lines 21 to 41, substitute—

“(3) The Council shall consist of
twenty-one members to be
elected by the Registered
architects entered in  the
Register.” (14) B

SHRI LOBO PRABHU : I beg to
move
Page 4, lines 36,—
after **architect™ insert—
“‘or an enginzer'” (49)

SHRIK. M. MADHUKAR ; 1 beg
to move :

Page 4,—
for lines 18 to 20, substitute—

*(2) The head office of tae Cnuncil
shall be at Delhi.” (66)

Page 5, line 9,—
add at the end—

“The term of the first Architects
Council nominated by Government
shall not exceed one year and in thé
meantime an architects Council
shall be duly constituted.” (67)
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Pages'4 and 5, —

Jor Clause 3, substitute—

3, The Architects Registration
Couiicil, President, Vice Presi-
dent; and Executive Committee
and other Committee, shall be
elected by the  registered
architects on democratic lines by

votes and other democratic
means.” (94)
SHRI LOBO PRABHU : Ibeg to
move :
Page 4, line 39, —

after «smembers” inserr—

“of whom one member shall also
belong to the Association of Consul-
ting Engineers (India)” (136)

* 8iry my amendment goes to the root of
the Bill. This Bill is not only going to affect
architects but engineers. The number of
architects in the country is about 10,000,
but the number of engineers is 1 lakk. The
number of practising architects is possibly
about 200 to 500. The others are most
in Government service. There has been
no voice initially for the engineers on the
committee. It has been more an architects
committee in which the engineers were
brought in at a later stage. What
representation are you going to give to
the engineers on this body for registration
under clause 3 7 There are only four
seats out of 30 which had been given to
engineers. I have suggested a very slight
amendment. The States are going to
nominate architects to the committee.
Would the minister kindly agree to leave
the discretion to the State whether their
nominee will be an architect or an
engineer, because it is quite possible that
their architect may be junior or they may
have no architect at all on their staff ?
If you leave that alternative to the
States, there wi'l be a better represen-
tation of engineers on this general body.
I think such a slight change should be
permitted because after alls the State
Government is there to see the rival
claims of engineers and architects in
respect of their nominee,
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Then, there is amendment No. 136
about which Mr Piloo Mody is very keen.
He wants one member to be there who
belongs to the Association of Consulting
Engineers (India). I hope the Minister
will Jgive due consideration to this
proposal also.

DR. V. K. R.V. Rao: The hon,
member has tried to be very persuaisive
and I should like to be persuaded by him.
But this is a body which registers
architects.!As a matter of Yact, all engineers
who are practising architecture and whe
fulfill the prescribed conditions are going
to he registered as architects.

There is already the Institution of
Engineers (India) which is represented on
the Council.’ As far asthe practice of archi-
tecture by engineers is concerned, it is fully
protected by this Bill. This Council is also
going to send out inspection committecs
tojvisit all the schools of architecture.
Therefore, I would request Shri Lobo
Prabhu not to press it.

MR. SPEAKER : Shri Piloo Mody
made a reference to one of his amendments,
I find that is printed in the list of 4th

Ah:gnst 1970. Perhaps, he is referring to
ihat.

SHRI PILOO MODY : I do not
know because thatis not with me.

MR. SPEAKER : That has lapsed.
He has not given fresh notice.

SHRI PILOO MODY : Wha: about
amendment No. 1367 Whenever an archi-
tect is commissioned with a job he normally
consults a consulting structural engineer to
give him the structural calculations. So,
this is a body which is in constant touch
with the profession of architects and it
constantly provides services to the
architects,

DR.V. K. R. V. RAO : The hon.
Member was a very active member of the
Joint Committee when we went in great
detail into all these maitersand if he had
drawno our attention at that time to the
great importance of this particular matter
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there would have been no difficulty. But
now for me at this late stage to accept
amendments of this kind without having
full examination of their implications
would not be proper. So 1 cannot accept
it. Ishall keep this in mind when there
is actoal registration but T do not think I
can accepl it as an official amendment.

MR. SPEAKER : So, the Minister
is not accepting any amendment, Is Shri
Deven Sen withdrawing his amendment ?

SHRI DEVEN SEN :
withdrawing it.

No, I am not

MR. SPEAKER : 1 will now put
amendment No. 14 by Shri Deven Sen to
the vote of the House.

Amendment No. 14 was put
and negatived,

MR. SPEAKER : What about the
amendment of Shri Lobo Prabhu?

SHRI LOBO PRABHU :
pressing it.

I am not

MR. SPEAKER : Is it the pleasure
of the House to allow the hon. Member
to withdraw his amendment (amendment
No. 49)7?

SOME HON. MEMBERS : Yes.

Amendment No. 49 was, by
leave, withdrawn,

SHRILOBO PRABHU : What about
my amendment!No. 497

MR. SPEAKER : That is what you
have withdrawn just now.

SHRI LOBO PRABHU :
T was under a misapprehension.

I am sorry,

MR. SPEAKER : Now it is too late.
Then I will put amendment No.136to
the vote of the House.

Amendment No. 136 was put and
negatived,

AGRAHAYANA 12, 1892 (SAKA)

Architects Bill 206

MR. SPEAKER : T will now put
amendment Nos. 66, 67 and 94 by Shri
Madhukar to the vote of the House.

Amendments No. 66, 67 and 94
were put and negatived.

MR. SPEAKER : The question is:

““That clause 3 stand part of the
Bill™

The motion was adopted.

Clause 3 was added ro the Bill.
Clause 4. —(President and Vice President
of Council)

MR. SPEAKER: There is an amend-
ment by Shri Shiva Chandra Jha. He
just now withdrew not because of any
grievance fbut perhaps because he had
made up his mind not to move amend-
ments, There is another by Shri Mandal
who also isnot here.

The questionis:

‘*That clause 4 stand part of the
Bill."

The motion was adopted.
Clause 4 was added ro the Bill,
Clause S was added to the Bill,
Clause 6.—(Term Fof office and casual
vacancies)

MR. SPEAKER : Now we take up

clause 6.

SHRI K. M. MADHUKAR : Sir,I
move :

Page 6, line 24 —
add at the end—

««but not exceeding three consecutive
terms™ (68)
DR. V. K. R. V. RAO : I accept his
amendment.

MR. SPEAKER : I am so happy
that, after all, some of his amendments

are accepted.
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SHRI LOBO PRABHU : The Minis-
ter is reasonable. Ea

MR. SPEAKER :
Page 6. line 24, —
add at the end—

The question is:

“but not exceeding three consecutive
terms™  (68)

The motion was adopted

MR. SPEAKER : The question is:
““That clause 6, as amended, stand part
of the Bill.™

The motion was adopted.

Clause 6, as amended, was added
1o the Bill.

Clause 7 was added to the Bill,
Clnose 8. —(Disabilities)

MR. SPEAKER :
clause 8.

Now we take up

SHRIK. M. MADHUKAR . Sir, I
move:

Page 6. line 35, —

after *‘insolvent,” inserf.—

*‘and is covered by any of the disqua-
lifications mentioned in the Consti-
tution of India™ (69)

Page 6, line 39, —
add at the end—

“‘and is covered by any of the disqua-
lifications mentioned in the Cons-
titution of India™ (70)

MR. SPEAKER : Are you ncccptinﬁ
them?
DR. V.K.R. V. RAO : No, Sir.

MR. SPEAKER: Then, [ am putting
them to the vote of the House.

The Amendments No. 69 and 70 were
put and negatived,
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MR. SPFAKER : The question is:

««That clause 8 stand part of the

Bill.”

The motion was adopted.
Clause 8 was added to the Bill.
Clauses 9 to 12 were added to the Bill.

13 hrs.
Clause 13. —(Finances of Council)

SHRI K. M. MADHUKAR :
to move:

I beg

Page 8. line 7,—
add at the end—

«+and where the Council is unable to
get its accounts audited by an
auditor every year, the Central
Government shall get the accounts
audited.”™ (71)

MR. SPEAKER : Now I put Amend-
ment No.7] in the name of Shri Madhukar

to the vote of the House.

Amendment No. 71 was put
and negatived.

MR. SPEAKER : The question is:
““That clause 13 stand part of the
Bil.”

The motion was adopied,
Clause 13 was added to the Bill
Clause 14.—(Recognition of qualifica-
tions granted by authorities in (ndia)

MR. SPEAKER : Shri Kundu—not
here. There is Government Amendment

No. 124

DR. V.K.R.V. RAO : [ beg to
move:

Page 8,—
after line 29, insert—



209 Architecrs Bill

“‘Provided that until the first Council
is constituted, the Central Govern-
ment shall, before iscuing any
notification as aforesaid consult
an expert committee consisting of
three members to be appointed by
the Central Government by notifi-
cation in the Official Gazettee.™

(124)

MR. SPEAKER : T put Govern-
ment Amendment No. 124 to vote.

The question is:
Page 8,—
after line 29, inserr—

“‘Provided that until the first Council
is constituted, the Central Govern-
ment shall, before issuing any
notification as aforesaid, consult
an expert committee consisting of
three members to be appointed by
the Central Government by noti-
fication in the Official Gazette.

(124)

The motion was adopted.

MR. SPEAKER :
14, as amended, to the vote
House.

I now put clause
of the

The question is:

“ That clause 14, as amended, stand
part of the Bill.”

The motion was adopted,
Clause 14, as amended, was added to
the Bull.

Clauses 15 to 21 were added to the Bill,
New Clause 21A

SHRI K. M. MADHUKAR :
to move:

I beg

Page 10,—
after line 28, inserr—
“21A. An Experts Committee may be

appointed in consultation with the
Central and State Governments to
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prescribe and implement minimum
required standards of architectural
education which could prescribe
and improve educational standards
periodically in the light of the
modern techniques evolved in this
field.” (72)

MR. SPEAKER : [ now put Amend-
ment No. 72 moved by Shri K. M.
Madhukar to vote,

Amendment No. 72 was put and
negatived,

Clauses 22 and 23 were added to the

Bill,
MR. SPEAKER : We now adjourn
for lunch to meet again at 2 O'Clock.
13.05 hrs.

Lok Sabha adjourned for Lunch
till  Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at five minutes past Fourteen
of the Clock

[ Sury K. N. Tiwary in the Chair. ]
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¥ ot 79 @ &, gfew wfeafar & faw
FT IT FT AT H AT AR £

wAta wERT & IH A am TE
#aT | (swaaT)

it TrHTETT M (T2 AT IR
w1 %< fafay, dferaag § s mem &

g fr 7T UF qOET A9 @ 8,
A IT A WA & fAT 7 4 g AIH |
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1 gET I T Afgd ar A
afazae ww@g AT Arfgd | I AL H
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ARCHITECTS BILL—Conrd.

Clause 24—(First preparation of
register)

SHRI DEVEN SEN : I beg to move!
Page 11, lines 11 to 13,—



213

(Patna) :

Architects Bill

for ‘*‘three members who have, in the
opinion of the Central Govern-
ment, the knowledge of, or expe-
rience in, architecutre,”

substitute—

«‘{a) two members nominaled by the
All India Association of Consul-
ting Engineers and Architects,
New Delhi;

{(b) one member nominated by Minis-
try of Education and Youth
Services;

(¢) one member nominated by Insti-
tution of Engineers (India); and

(d) one member nominated by the
Indian Institute of Architects.™

(15)

SHASTRI

SHRI RAMAVATAR

I beg to move:
Page 11,

for lines 9 to 14, substiture—

24, (1) For the purpose of preparing
the Register of Architects for the
first time, the Central Government
shall by notification in the official
Gazette, constitute a Registration
Tribunal consisting of five mem-
bers as follows:—

(a) two members nominated by the
All India Association of Consul-
ting Engineers and Architects,
New Delhi;

(b) one member nominated by the
Ministry of Education and Youth
Services;

(c) one member nominated by the
Institution of Engineers (India);
and

(d) one member nominated by the
Indian Insiitute f Architects.”

(24)
SHRI K. M. MADHUKAR : I beg
to move:—
Page 11,—

for lines 9 to 14, substiture—
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**24, (1) for the purposes of preparing
the Register of Architects for the
first time, the Central Government
shall by notification in the Official
Gazette, constitute a Registration
Tribunal consisting of six members
as follows:

two members nominated by the
All India Association of Consul-
ting Engineers and Architects,
New Delhi;

(a

—

(b) one member nominated by the
Ministry of Education and Youth

Services;

—

(c) one member nominated by the
Institution of Engineers (India);
and

(d

=

two members nominated by the
Indian Institute of Architects.”

©9)

SHRI LOBO PRABHU : Ibeg to

move:

Page 11,—
Sfor lines 9 to 14, substitute—

*24 (1) For the purposes of preparing
the Register of Architects for the
first time, the Central Govern-
ment shall by notification in the
Official Gazette, constitute a
Registration Tribunal consisting
of five members as follows:—

(a) one member nominated by the All
India Association of Consulting
Engineers and Architects, New
Delhi;

(b) one member nomipated by the
Ministry of Education and Youth
Services;

(c) one member nomiaated by the
Institution of Engineers (India);
and

(d) two members nominated by the
Indian Institute of Architects.™
(151)

sit3@w & : # T@ oUW TEr

gm | 9 Qfewr gz & FIg T
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st w f.owwwT o w24 OF
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¥ WY 9EA ¢, a7 3T g W IAw
MazeEaw g & 39 H agaw#
TEEET g Aol 8, IH WAL & a9 F fHC
# ag araws § fv o oieRe #1 A
e anfs felt &1 fee #1E fosma w6t
T w1 A farer |

SHRI HEM RAJ: My amendments are
the same as those of Shri K.M. Madhukar
In this clause, Government say that there
will be three members jwho will be nomi-
nated. We simply want that this should be
spelt out clearly so that we may know which
institutions will be represented, My amend-
ment as well as that of my hon. friend Shri
K. M. Madhukar spells out certain things
in this connection. I hope the hon.
Minister will appreciate this. He says that
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0 far as the Councilis concerned, the non-
officials are in a majority, We say that in
the tribunal also, which wourd be setup to
decide cases, there should not only be
nominated members but there should also
be non-officials. Thatis our amendment.
I hope the hon. Minister will accept it,

SHRI LOBO PRABHU: We have to
examine clause 24 which provides for the
appointment of a registration tribunal of
three persons who have in the opinion of
the Central Government knowledge of or
experience in architecture,

This morning, the hon. Minister was
not well disposed to any suggestion that
contravened the authority of Government
to appoint such committees or t.ibunals,
But thereis a natural feelingin the minds
of the persons concerned and of the public
thatif Government are given such blanket
authority to choose anyone who has
experience in or knowledge of architecture
there may be no proper representation.

In these circumstances, our amendment
which is common, has spelt out the persons
whom the Government may put on  this
panel of three. They have proposed a panel
of six,or as 1have proposed a panel of
five. There are three classes to be repre-
sented. First, there are the architects,
We have no doubt about the importance
of architects, and this Bill concerns them.
Secondly, we have the engineers, and
thirdly we have a class which consists of
engineering architects. The All India
Association of Consulting Engineers and
Architects, New Delhi combines both.
They-are a bridge between the two, and
actually a good part of the work which is
done outside Government is done by
them.

So, the suggestionis that the Minister
may kindly agree to spell out this that these
three classes will be represented. If the hon.
Minister could give a definite assurance
perhaps, the amendment may not be pre-
ssed. Butif there is no assurance, and
Government load it with officials from the
Ministry or load it with any architects who
give them pleasure, then thereis a natural
apprehension that the law is incomplete and
that the law could be misused.
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Since the hon. Minister has been
disposed to accept every reasonable amend-
ment, and he has already accepted two of
mine. I hope he will accept the third one
also which provides that this body will
reflect these three classes namely the
architects. the engineers and the engineer-
ing architects.

DR. V.K.R.V.RAO: 1 would very much
like to have been in a position to accept the
amendments and to have given pleasure to
my hon. friend, Shri Lobo Prabhu, of
having performed a hattrick. Buton all
previous occasions, when, for example,
the Medical Council was Constituted or
the Council of the Chartered Accountants
was constituted, the procedure always has
been for Government to appoint three
eminent persons to compile the first
Register. These eminent persons arc
selected not on the basis of represenling any
of the organisations. But I can assure the
hon. member that no official of the
Ministry of Education will be on this
tribunal; I can tell him straightway that no
official of the Ministry of Education will
sit on this tribunal of three. They will
consist of eminent persons who are
eminent either in the field of architecture
or the architectural profession which also
means engineers, and surveyors ([nterrup-
tior). Of course, they are all together
because the people who are going to be
registered are people who have been
engineers. surveyors. draftsmen etc. etc.
who have qualified and have been pra-
ctising as architects for the last five years
or more. Thberefore, 1 am sorry [ am not
in a position to accept the amendments.

Mr. CHAIRMAN: I shall now put all
the amendments Nos, 15, 24, 95 and 151 to
the vote of the House.

Amendments No, 15,24,95 and 151 were
put and negatived,

MR, CHAIRMAN: The question is:

““That clause 24 stand part of the Bill"*

The motion was adopred.
Clause 24 was added lo the Bill.
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Clause 25 ( Qualification for entry in
register).
SHRI DEVEN SEN: I beg to move:
Page 12, line 6,—
After “architect” insert—

“‘as his principal means of livelihoud”
(16)

Page 12, line 6—
for *“in practice as an architect™—

Substitute *‘in the architectural

profession holding trade liceneces”
(s51)

Page 12.—

after line 18, insert—

“‘Provided further that persons as long

as they are 1n the employment of Govt,

Local Bodies or elsewhere shall not be
registered as architects” (52)

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I beg to move:
Page 12, line 6,—
after ““architect™ insert—
“‘Surveyor Engineer, Draftsman or
person authorised by the Chief Inspe-
ctor of Factories of a State to  certify

the plans specifications and stability of
factory buildings" (17

SHRI LOBO PRABHU : Ibeg to
move :

Page 12, lines 5 and 6,—
for *a citizen of India™ substitute—
“‘an engineer or surveyour” (50)

SHRI K. M. MADHUKAR: ] beg to
move:

Page 12, line, 6—

Jfor “*practice as an architect"

substitute—
*‘the architectural profession having
trade licences” {96)

SHRI HEM RAIJ:
Page12,—

after line 18, insert—
*‘Provided that persons as long as they
are in the employment of Government,
Local Bodies or elsewhere shall not be
registreed as architects. " (1p5)

I beg to move :
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SHRI SHRI CHAND GOY AL:The hon,
Minister must be aware that the civic
bodiegs used to authorise technicians to
prepare and sign building plans under the
designations  architect, surveyor  and
engineer, and the Chief Inspector of
Factories also used to authorise persons to
prepare and sign factory building plans
and issue stability certificates of factory
buildings without any particular designation,
If my amendment is not accepted, it will
deprive a good many persons who are
engaged in the profession of the oppor-

tunity of being registered as architects, and
it will be an injustice to these persons.

TATEETT SITEAT | WEE Wgea, & faw
qg ¥l WRAT gIF A1 WH qwEa
TRM @ & fom 1 oo 33 a7 fen
fr aifese Fag iz sql aw@ G g
Fi ot aga ¥ AW TG G, A HT D
42 7z 4 F47 a7 A1 WA & A
at fa7 F7 @95 AGHL § ZA0 9 §T 0
Hfw faw &7 @& Ay # ady oHATy
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SHRI LOBO PRABHU : This is a
question’ again of definition, The clause
provides that *any citizen of India if engaged
in the practice as an architect....'. In
the first place, why a citizen of India ?
We are not concerned with legal rights,
citizenship rights or constitutional rights.
We are concerned with people who are
interested in engineering. I suggest that
instead of ‘citizen of India’, it should be
as proposed by my friend Shri Goyal-
surveyor, engineer or draftsman—or as

proposed by me, architect, engineer or
surveyor.
SHRI PILOO MODY : Any one.
SHRI LOBO PRABHU : ‘Any one’

leaves the field open widely; it is possible
that Government may declare some one to
be an architect, who has no gqualification;
it will the degrade the title of architect.
Anyway that is a change only in terminology
where as mine is a little more than
that; it is a change in qualification. What
has been suggested by Mr. Goyal or what
I have suggested will clarify the thing; it
will not leave the thing open for any ome to
say. I have practised as 7n archilect.

Secondly, how are you going to define
practice as an architect. He is already in
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architecture; he could not become an
architect till he has been recognised by
you. Do you mean by ‘practising architect’
that he has put up in five years, somec
little building, may be, a wall or a drair or
anything. It 'is very vegue. That is why
I should like the Minister to accept the
force of my argument that they should be
people in the profession, either as archi-
tects, surveyors, engineers or draftsmen.
Then alone can this law have that kind of
definition.

SHRI HEM RAJ: So far as this clause
is concerned, I want to add the proviso :
“provided the persons as long as they are
in the employ of Government, local
bodies or elsewhere shill not be registered
as architects”. My reatons are simple.
If such persons are registered they will
have some influence through somebody
else. The other day Mr. Madhu Limaye
brought it to the notice of the House that
officials keep their touts and get things
done through somebody.

Therefore, if Government servants are
debarred from taking up so many other
things, why should not Government
servants de barred from coming in here as
long as they are in Government service?
After  they retire  from service
they are free to get themselves registered
but as long as they are in service, they
should not be registered under this Act.
That is my amendment, and ]l hope the
Minister will accept it.

DR. V. K. R. V. RAO : Regarding
the amendments about principal means of
livelihood, in fact, I have found that most
of the amendment which have been moved
are trying to restrict the scope, Hitherto,
the tendency was to liberalise it and
all the public opinions that were transmitied
1o me were to liberalise the provisions as
much as possible and to say that anybody
whoh as been practising architecture that is
“*designing, construction of building” etc,
should be included. So, for us to
confine registration to certain categories of
people would be unnecessarily restricting
the scope of the clause, and [ do not
think 1 am prepared to accept the
amendment.
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Then, regarding the question of princi-
pal means of livelihood, I do not understand
it again. Thisis againa restrictive thing. In
fact, the original bill had the term **principal
means o livelihood"” and it was debated at
length the other day., and it was deleted
by the Joint Committee. As a matter of
fact, it is extremely difficult to define what
is the principal means of leavelihood. To say
what it is would create a great deal of
confusion. I do not think one would
like 10 restrict it to a cerlain category,
IT an engineer has been working part-time
in designing or constructing a building,
I do not think he should be prevented
from being registered as an architect if he
fulfils the condition that he has at least
five years' experience in this field. 1 do not
think it will be in the public interest to
accept this restrictive amendment.

Regarding the suggestion made by my
esteemed friend Shei Hemraj, that Govern-
ment architects should not be allowed to
register themseives, I would respectfully
suggest to him that it will be most unfair,
If a man isa doctor, if he is a Govern-
ment doctor, he is not prevented from
registering himself. Registration does not
mean that he can practise as a part-time
architect, unless the Government Servants
Conduct Rules allow it. But to deprive the
architect, just bécause he is in government
service; from being registered and thus to
prevent him, is unfair. 1 would not be
prepared to accept that amendment.

Therefore, 1 am not in a position to
accept any of the amendments.

SHRI LOBO PRABHU : Does the
Minister allow a mistry to become an
architect.

DR.V.K.R. V. RAO: It depends.

It is not a question of my allowing any-

body. 1 will leave nothing to do withit.

The whole point is, that the bill originally
was intented to protect both the profession

of architecture and thetitle architect. As

the Bill finally emerged afier great care

and deliberation in the joint committee
it was only to protect the title *‘architect™.
Therefore, if a mistry is good enough, and
if there are customers who are prepared
to entrust him with designing and constru-

ction, and if he has been doing the job for
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a period of five years, he will be registered
as an architect,

MR. CHAIRMAN :
the amendments together.

I am putting all

SHRI SHRI CHAND GOYAL : My
amendment should be put separately.

MR. CHAIRMAN : All  right.
Mr. Deven Sen, are you, pressing your
amendments 7

SHRI DEVEN SEN : No, Sir,

MR. CHAIRMAN ; First, I am
putting amendment No. 17

The question is :

Page 12,line 6,after **architect” inserr—

“Surveyor Engineer, Draftsmen or
person authorised by the Chief TInspector
of Factories of a State to certify that the
plans specifications and stability of factory
buildings” (17)

The motion was negatived,

MR. CHAIMAN : Now I am putting
all the other amendments toeether : Nos.
16, 50, 51, 52, 96and 105.

Amendments Nos. 16. 50 to 52, 96 and
105 were put and negatived,

MR.CHAIRMAN : The question is:
“That clause 25 stand part of the Bill.”

The motion was adopted,
Clause 25 was added to the Bill.

MR. CHAIRMAN : There are no
amendments to clauses 26 to 28,

The question is :

“That clauses 26 to 28 stand part of
the Bill.”

The motion was adopted.
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Clauses 26 10 28 were added to the Bill.
Clause 29—(Removal from Register)

SHRI DEVEN SEN : I beg to move :

Page 13, line 24, omit ‘‘cither perma-
nently or™ (18)

DR. V.K.R.V. RAO : T accept the
amendment,

MR, CHAIRMAN : The question is :
Page 13, line 24, omir “‘gither perma-
nently or” (18)

The motion was adopted.

MR. CHAIRMAN : The guestion is :
“That clause 29, as amended, stand
part of the Biil.™

The motian was adopted,

Clause 29, as amended, was added
to the Bill,

Clauses 30 to 33 were added 1o the
Bill,

Clause 34-(Effect of Registration)

SHRI DEVEN SEN : I beg to move :
Page 14, line 20, after*‘register” insert—
“without sufficient reason™ (19)
Page 14, omir lines 19 to 25. (53)

I do not want to speak.

DR. V.K.R.V. RAO :Isaidl will
accept amendment No. 92 tabled by Mr.
Kundu. But he is not present, Therefore,
I am moving it as an official amendment.

1 beg to move:
Page 14,—
for lines 19 to 25, substitute

¢(2) After the expiry of to years from
the date appointed under sub-section
(2) of section 24, a person who is
registered in the register shall get
preference in holding an appointment
as an architect under the Central or
State Government or in any other
local body or institution which is
supported or aided from the public or
local funds or in any institution
recognised by the Central or State
Government.” (156)
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MR. CHAIRMAN : I will first put
Mr. Deven Sen’s amendments Nos. 19 and
53,

Amendments Nos, 19 and 53 were
put and negatived,

MR. CHAIRMAN : I will now put
Government amendment (156).

The question is :
Page 14, for lines 19 to 25, substitute—

'“(2) After the expiry of two years
from the date appointed under sub-
section (2) of section 24, a person who
is registered in the register shall get
preference in holding an appointment
as an architect under the Central or
State Government or in any other local
body or institution which is supported
or aided from the public or local funds
or in any institution recognised by the
Central-or State Government.” (156)

The motion was adopted,

MR. CHAIRMAN : The question is :

“‘That clause 34,
part of the Bill”

The motion was adopted.

as amended, stand

Clause 34, as umended, was added
1o the Bill.

Clause 35 (Penalty for falsely
claiming to be registered)

SHRI K.M. MADHUKAR : I beg to
move I

Page 14, line 32, add at the end—
imprison-

““and one year's rigorous

ment” (73)

s wEem, 59 § Gt sratar it
wt § T afg w18 st o a1 Prgaa
g g, afFTag 12 5 98 w1 o
A, IW ILAF  FATL AT TF RAT
g aFar g1 Hoq gareT g agav g e
7 FAA AAAT &1, ae0l OF A H qAT
ot 57 #1 &1 I, wfs Fowedgw §
e E 8, T TR AR e
F1 5y SFT FW F FE amef A
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g ifer w@i fr Ju awEw ST ¥
I A fd ¥ wgrw @ @ @ sAfAd
ax fawars § f oot wgem A% aeA
LT $4 |

DR. V.K.R.V. RAO : I sympathise
with the objective underliying the amend-
ment, but you should first give the ‘archi-
tects a chance to see if they are going to
violate it. T am not inclined to agree to
putting one year's rigorous imprisonment
straightway.

MR. CHAIRMAN : I will now put
amendment No. 73 to the House,

Amendment No. 73 was put and
negatived.

MR. CHAIRMAN : The question is :

“*That clause 35 stand part of the Bill.”
The motion was adopted .

Clause 35 was added to the Bill.

Clause 36—( Prohibition against
use af title)

SHRI LOBO PRABHU : I beg to

move :
Page 14, line 34, for “'an’ substiture—
‘sg registered” (54)

DR. V.K.R.V. RAO : [ am accepting

SHRI LOBO PRABHU : 1 am very
careful to the minister for accepting it.
But when he did it in a lefi-handed way
this morning saying that it was redundant,
itlooked as if he was accepting it asa
matter of peace. It is not only a matter
of peace but of some importance,
because we have under clauses 24 and 25
provided for anchitects who are registered
and we refer precisely to registered
architects,

MR. CHAIRMAN : The question is :
Page 14, line 34, for “«an” substitute—
“‘a registered” (34)
The motion was adopted,
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MR. CHAIRMAN : The question is :

“That clause 36, as amended, stand
Part of the Bill."

The motion was adopted.

Clause 36+ as amended, was added
to the Bill

Clause 37-(Failure ro surrender
certificare of regisiration)

MR. CHAIRMAN : Mr. Jha.

SHRI SHIVA CHANDRA JHA : I
am not moving my amendments.

MR. CHAIRMAN : The question

is ¢
+*That clause 37 stand part of the
Bill,™
The motion was adopted.
Clause 37 was added 1o the Bill.

Clauses 38 to 41 were added ro the
Bill '

Clause 42-(Power to
_ difficulties)

remove

MR, CHAIRMAN : Mr. Jha.

SHRI SHIVA CHANDRA JHA : 1
am not moving my amendment.

MR. CHAIRMAN : The question
is:
““That clause 42 stand part 03’ the
Bill.” '
The motion was adopred.
Clause 42 was added to the Bill,

Clanse 43-(Power of Central

Government to make rules)

DR. V.K.R.V. RAO : T beg to move :
Page 16,—

(i) after line 7, insert—
*‘(b) the procedure to be followed by
the expert committee constituted
under the proviso to sub-section
(2) of section 14 in the transaction
of its business and the powers and
duties of expert committee;”
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(ii) in lines 8 to 24, re-lester clauses

(b) to (i) as clauses (c) to (j) respec-
tively. (125)

This is a consequential amendment. This
is consequential to the amendment
accepted by the House that the Central
Government should immediately appoint
an expert committee to examine all the
various qualifications recommended tor
inclusion in the Schedule and make re-
commendations even before the first
register is compiled.

* MR. CHAIRMAN
is t

: The question

Page 16,—
(i) after line 7, inseri—

(b) vhe procedure to be followed by
the expert committee constituted
under the proviso to sub-section

(2) of section 14 in the transaction
of its business and the powers and
duties of the expert committee;™;

(ii) in lines 8 to 24, re-letrer clauses
(b) to (i) as clauses (c) to (j) res-
pectively. (125)

The motion was adopred.

MR, CHAIRMAN : The question is :

““That clause 43, as amended, stand
part of the Bill”

The motion was adopted. )
Clause 43, as amended, was added
to the Bill,
MR, CHAIRMAN : The question is :

“That clause 44 stand part of the Bill™
The motion was adopted,
Clause 44 was added to the Bill,
The Schedule
-SHR1 DEVEN SEN : I beg to move :
Page 17,—
after line 41, inserr—

“8. Diplomas and Degrees in Civil
Bogineering. .. .from the Indian
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and Foreign Civil
Institution.™ (20)

Page 17,—
after line 41, insert—

“8. Certificate of fellowship awarded
by the All India Association of
Consulting Engineers and  Archi-
tects, New Delhi.™ (21)

SHRI SHRI CHAND GOYAL : I beg
to move :

Page 18,—
after line 11, inserr—

““10. Engineering Draftsman (granted
by the Govemnment School of
Engineering, Punjab, Rasul bet-
ween 1925-38).

11, Third Year Course for Draftsman
(granted by the Government
School of Engineering, Punjab,
Rasul between 1925-38)." (22)

SHRI RAM AVATAR SHASTRI : 1
beg to move :

Page 18,—
after line 11, insert—

*“10. persons holding Diplomas and
Degrees in Civil Enginecring
from the Indian and Foreign Civil
Engineering Institutions.

11. Certificate of Fellowship awarded
by the All India Association of
Consulting Engineers and Archi-
tects (Regd.) New Delhi." (26)

SHRI SHINKRE (Panjim) : 1 beg to
move :

Page 17,—
after line 41, insert—

“7A. Diplomas and Degrees in Civil
Engineering from the Indian and
Foreign Civil Engineering Insti-
tutioms.

7B. Diplomas and Degrees in Archi-

tecture from the Universities of
Portugal and Brazil” (46)
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SHRI K.M. MADHUKAR : 1 beg to
move :

Page 18, —
after line 11, insert—

*‘10. Engineering Draf{sman (granted
by Government School of Engi-
neering, Resul, Punjab) between
1925 and 1938.

11. Three years' course for Drafts-
men granted by Government
School of -Engineering, Rasul
(Punjab) between 1925 and
1938." (76)

SHRIMATI TARA SAPRE (Bombay-
North-East) : I beg to move :

Page 18,—for lines 1to 9, substitute—

“‘8. Government Diploma in Architec-
ture awarded by the Government
of Maharashtra (also awarded
by the former Government of
Bombay) to private and part-
time students with effect from
1956."" (86)

Page 18,—
omit lines 34 and 35. (88)

SHRI DEO RAO PATIL (Yeotmal) :
I beg to move :

Page 18, —for lines 1 to 9, substitute—

“'8, Diploma in Architecture awarded
by the Governmeni of Maha-
rashira (or by the former Govern-
ment of Bombay)” (87)

SHRI K. M. MADHUKAR : 1 beg to
move :

Page 18,—
afrer line 38, insert—

“¢(10) Persons holding Diplomas and
Degrees in Civil Engineering
from the Tndian and Foreign
Civil Engineering Institutions.

(11" Certificate of Fellowship awarded
by the Al India Association of
Consulting Engineers and Archi-
tects (Regd.), New Delhi.” (100)
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SHRI BHAGABAN DAS (Ausgram) :
I beg to move :

Page 18,—after line 11, inserr—

*+(10) Engineering Draftsman (granted
by the Government School of
Engineering, Punjab, Rasul bet-
ween 1925-38),

(11) Third year course for Draftsman
granted by the Government
School Engineering  Punjab,
Rasul between 1925-38,

(12) Membership of the Indian Insti-
tute of Architects.

(13) Government Diploma in Archi-
tects, Maharashtra  without
reservation.™ (123)

SHRI PILOO MODY : Sir, the
Speaker has permitted me to move amend-
ment Nos. 137 to 140, where my name has
been clubbed with that of Shri Lobo
Prabhu.

SHRI LOBO PRABHU : Sir, 1 have
no objection. He has a bigger body and
louder voice. His amendment will bave

greater force.
wTafa wgT © ST EET TR F
quEinw & & ar oy famwe 2 difwn

FRAm w1 g |
SHRI PILOO MODY I beg to
move .

Page 17, —after line 21, inseri—
“], Mebership of the Indian Insti-
tute of Architects.” (137)

Page 18,—

Sfor lines 3 to 9, substitute—

“to private and part-time students

with effect from 1956™, (138)

Page 18,—

after line 11, insert

*10. Qualification awarded by Kala
Bhavan, Baroda.” (139)

Page 18—

after line 11 insert—

“10. Third Year Course for Drafts-
man (granted by the Government
School of Engineering, Punjab.
Rasul) between 1925-38." (140)
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SHRI SHRI CHAND GOYAL :
Through my amendment I am Suggesting
the inclusion of two more items as Nos.
10 and 11in the Schedule, namely, Engi-
neering Draftsman (granted by the Govern-
ment School of Engineering, Punjab, Rasul
between 1925-38) and Third Year Course
for Draftsman (granted by the Government
School of Engineering, Punjab, Rasul
between 1925-38).

My reasons for moving this amend-
ment are these. It appears that the
qualifications, which have been included
in the Schedule, werein fact accepted by
the Union Public Service Commission for
the appointment of Assistant Architects.
These qualifications were prescribed after
1957 and the inclusion of item No. & was
done possibly in the year 1964 or 1965,
Since the Union Public Serviee Commission
was concerned with the recruitment of
architects in Government Service, it natu-
rally had to prescribe those qualificatjons
the holders of which were not too old for
entry into Government service. Hence
these qualifications from old schools, even
though they were better, could not be
considered.

The qualifications, which I am seeking
to include here, are in fact better than the
qualifications prescribed at item No. §.
1 have closely and minutely studied the
courses prescribed foritem No. & and for
the item which I am suggesting. The
courses for the itemthat I am suggesting
are more difficult and include better and
more subjects. But [ fail to understand
why the Government Diploma in Archi-
tecture awarded by the Government of
Maharashtra is being included as item
No. 8 but the qualifications which [am
suggesting are not. The School of Engi-
neering, Punjab, Rasul was a Government
institute before the partition of the country.
I do not know why people, who qualified
from there between the years 1925 and
1938, and also persons, who have done
three-year course as draftsmen and have
been given degrees by that School, are
unnecessarily being kept out. There are 56
or 57 persons, in facts who are displaced
persons from West Punjab. The Minister
should, in fact, be more sympathetic
towards those displaced pcrsons who have
been carrying on their profession for so
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many years. I do not understand the logic
and the rationale for the inclusion of items
at Nos. 7 and 8 and the exclusion of these
qualifications,

1 think, the hon. Minister will realise
the gravity of the situation and the weight
of my arguments and would be kind
enough to include these qualifictions alsos
because that would be a service to displaced
persons from West Punjab who are well
qualified and who have been carrying on
this professional word foi years.

Y TRTEAT et - ganf agea, &
U WATHA Ao 26 F WICT § WIAA F
qTE 1 § T FATTATRH &1 Ho 10 AT
Fo 11 F¥7 ¥ AT ATgAT A0EAT § | 39H
Fo 10 a1 FATE 79T F ¢ ol M ag
= 3

“1Persons holaing Diplomas and Degrees

in Civil Engineering from the Indian

and Foreign Civil Enginecring Insti-
tutions.™

FACF ST 9 § IAW MAEE A AW
firmy # f sl s F fal 7 Sfe
AT FEAT 72 & fF T e far vy
arfs fedl ara <7 a9 FE & o =W
awg # fely wra &%, 92 fggmam &
ST e € IR AT w1 A faduiy aearat
T a1 F1L AfdT w7 IR (el g1 F
2 a1 fex 9wy fa=wT & afsa &,
¥ wwerar g faet it avg & Ifaa adi gom
at 10 Fafwd & 7 Aot ERA A
wg fear & fr ot ot gEd nfae
FTA N

do 11 FHTFTEY:

“‘Certificate of Fellowship awarded by
the All India Association of Consulting
Engi neers and Architects (Regd.) New
Delhi.”

7% faeeft # ag <foees § 1 79 ey
feafar zaet & dfam &=, a0 A1 AR Y
Tt & 9a¥ anfaw 7 w7 Ifam adt gy
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# srgm f 37 &1 o wifaw fear g |
w07 f fowgis feitat soa &1 € ar gRgar
gifam &1 & I 1 W fad s g g
7 gAE 5 0 FT S0 awdr $T S g
&1 {93 59 &1 ag W EI &1 &7 &0
Y3W § TV T@ ¥ SeflEuue §, ar av oF
TEGTAE § T 99T qE, A8 W
= @ & W AT 99 W afgw g
Ay § AT aEE agi @ fodw & @,
I F At T dEr @9 g § 9w &
a% IR AW I F adfafeewa ¥
wfge T F41 a1 6T Z8FT AFT gAn
& 9T IwFT AGH US| TWAT § ;g
fF 7 AT AWIET T WA qERY &
F1 | TR SF A FE 1 08 qifaeg
g &) WM ag AW £ fF s A &
aTa AEY &1 vt ARy ar fRT e wewsi
FT T EEN AT BN GEFT gL AT
I &1 71 g0 | TA(ET a7 agd & ArgH
WA § AT AT KT I7E WIITCHC
fr wifgT

15 brs,

i faiwt (dfow) : wwmefa ofr, @1
smgfega AsTsm g a8 femm &
fow g &7 av@ A€ ¢ | Hfwa gwar
ug ¥Ed Efw gra ¥ ot o w0 g
ag faamd fag Wt wgem #1 o
g4 ®TAT 9EAT § HIT WIZAT W1 AT
T & |

gmafa off, w9 F AR gO0 fE
APAT & WHIT F( 1960 F GRW qre ey
gfafadt ¥ Q+wa HA1 qgar a1 /1 a@
¥ foire fasrdt ot | safag o §
ar wifwese § 39 &1 avoirw § fedArar
feweran fam nay 9% s@ Frawg § oI
#1 STEAT F1T F 3o AT

ot At Wl ot 7 @ 6 oF wfafa
fqea #1 o= A & 91 Fanfafedes
FI A ST £ | AT FN7 § 7 AW 3T
ML T Firgar g | afsy & wga1 Mg
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[ =t fawt ]

g % 1960 & 92& gW a1 979 1o fadrea
g AT gw aigt #r afmafed § qodam
w1 gedt 4 wfad & 9w fF oaw
AT § 46 TFC 1, g8 # A ST gAHE
F< w1 fF 97 & wow gon f5 oamr &
@r w1 s fAas & w95
T g A g A g Ag W R E
afew =7 1 $1g9 T@ AT FE |

# oTAGT § AT ST e i gHIG W1
afafa famda g7 areh § @ ferdfafere
FHIET w0 wfFT o ¥ wafot &=
ST g, T F AL H a1 w0 § 48
g #1 AT & | FEg ¥ fAq & T
fa o 9 o Afewer w19 @1 W< agh
¥ ot fewrst feafy A amgx 99 ¥ 94
F1 7 fofar sdiew =8 7 0dt e fo=
w1 a1y st wmra i Afeww wEA T @
fetft ¥ maTT 9T STEAT S99 F1 wfaFr
q1, 3T FT 97 AfeFa FOA T AT
FAAT A1 g @, I F A f smaars
9T T w1 | foawd @ w2
wafad ag 91 FRd fraw g e @
g ST 3w g afew Hagm f& &
gama fa7 § AW 9T w1 W FL
foady WA & FW & e T g A
o A g 91 |

SHRI R. D. BHANDARE (Bombay
Central) : Mr. Chairman, Sir, I am
supporting the amendment moved by Shri
Shinkre for the justice demands that the
degrees which acquired by some of the
persons from the University of Portugal
and the University of Brazil should be
recognised for the purpose of carrying on
the profession. T spoke to the hon.
Minister and he said that the matter
should be referred to the committee to be
appeinted.

Now, here is an illustration also given
by Mr. Shinkre thatin the medical pro-
fession some of the members were not
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recognised 1o carry on their profession and
even the teaching profession even though
they were well-qualified in medicine.
Therefore, inview of this illustration, if
the matter issimply left to the commitiee
and the committee somehow or the other
comes to the conclusion that these degrees
should not be recognised, then these people
will go without any remedy. What should
be the assurance in that respect : the
Minister would like to give? That is the
main purpose in my supporting  the
amendment. [ am prepared to be satisfied
with the assurance to be given by the
Minister that in case the committee does
not recognise, some other method would be
found out to do justice to those who have
already gone through the course and got
the degree from the universities of Portugal
and Brazil.

With these words I strongly support
the amendment and request the Minister
either to accept it or to give an assurance in
categorical terms so that these people may
not be deprived of their profession.

SHRIMATI TARA SAPRE : This
diploma was the earliest diploma in India.
It has been accepted by the authorities
Associateship Examination of the Royal
Institute of British Architects, London
that the Government of Bombay diploma
in Architects obtained since 1941 is equiva-
lent in training and qualification to those
who pass the final or Associateship exami-
nation of that body and are enrolled as
Associates of that body.

For the last fourteen years these
diploma-holders are working successfully
in different Government departments and
Central Government services also. It is
ridiculous for the Government to ask these
diploma-holders who are already in the
architectural field to take registration.

There are 2500 diploma-holders who
will be affected if this Bill is passed without
this amendment and I find no reason why
they should be put to these hardships.

sit dqrre arfew : gaafy o, sfaet
AT 99 7 o1 ST TET § I69ra<g .
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T g # 1 "I A frg o fowd ot
q AT ETTT 7@ § IA AT oA o waAa
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F g7 3 AIGQAT A Ht AT Y, A
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7 WE e Feit adh & et mgre
T A AT Aqd I aE A S
#1 ag e frar 2 | A oy A=A Iw
F1 qEI AW Wr 2 |

st &1 aamn m 5 afafe wwic
F1 arry, Afe afafs & o g2 T
HTAT a1 I ﬁwrmgrrm 0F TE
AFIT 14 9 FT WTAT AW 5T 2,500
St F1 AT aVE ¥ @ ¢ g
AR @ 7@, faw @1 I8 aF 9%
guE &, a6t faRsft s & gmvoray
®rATEAry g | & =g fE sy
HTT @1 wrgar &y 8, 9t feervn fear
€ ag W forgqr w9, @@ &4 EWET &)
AT ST & fF a5 9eAie & fae
F4I |

SHRILOBO PRABHU: I have already
agreed that this ar d t which belong:
to Mr, Mody should be transferred by me,
and he should move it. T haveonly got
to say two things.

By accepting the amendment the
Minister has set an example of sweet
reasonableness. I wish that other Ministers
will follow his example.

Having said that, I haveto say this
that Mr. Pilloo Mody is the only architect
in this House. Probably heis the only archi-
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tect that will be in any Parliament in this
country and therefore his services in pilot-
ing this Bill and his services in bringing
forward these amendments descrve to be
cqually euologised.

SHRI PILOO MODY : I am very
thankful to the Minister for informing me
that he has accepted Amendment No. 137,

DR. V.K.RV. RAO : Only
to Indian Insiitute of Architects,

relating

SHRI PILOO MODY : That has saved
me from inflicting a long speech on the
House,

My amendment is a very simple amend-
ment that the qualification of the Indian
Institute of Architects should be cousidered
as sufficient gqualification for registration
under the provisions of the Bill. There is
another amendment, No. 138 which talks
of exactly what Mrs. Tara Sapre has just
referred to. I will not go over the ground
once again. The Minister has been good
enough to accept that also.

Amendment No. 139 talks about Kala
Bhavan, Baroda. The facts are that this
particular qualification is no longer in
existence since 1951, The people who
qualified under that course even today are
holding important Government appoint-
ments. And, therefore, I think, it was,
sheer oversight that this particular thing
was not included, T know the Minister
will say that the Committee he is setting
up will take care of this qualification. I
do not know whether that will be a satis-
factory procedure or not. Anyway I leave
that to him.

I would like to take this opportunity
of reiterating what my colleague Mr. Lobo
Prabhu just said about the ‘sweet reason-
ableness’ of Dr. V.K.R,V. Rao who, after
23 years of effort by this Ministry and this
Department, has finally succeeded in bring-
ing forward this particular Bill to the floor
of the Lok Sabha. [think his name will
be cherished in  architectural annals,
Professor V.K.R.V. Rao should not be
astonished of what my colleague termed as
his ‘Sweet reasonableness’ and I think this
isa good beginning, no matler at what

stage of life,
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DR. V.K.R.V. RAO : I think there is
some misunderstanding in the minds of
some Hon. Members, particularly in the
mind of Shri Goyal. He referred to 57 or
58 displaced persons and he wanted to
show his sympathy to these gentlemen who
took their diplomas before 1938 and are
practising in the profession of architecture.
Automatically they get registered. 5 years
is the minimum period of practicein
architecture. If, for the last 20 years or
so they have not designed or constructed or
done any work, and if now they want to
be recognised, I think, even Mr. Goyal
will not want me to accept such a position.
I can assure him that all those who have
taken this diploma and are doing the woik
of designing, construction and supervision
of buildings, come under this Actand
there is no need for me to accept that parti-
cular amendment.

The same thing applies to Mr.
Raghubir Singh Shastri’s amendment. We
have liberalised the provisions. If any one
has been engaged in architectural profes-
sion for at least five years, he can get
himself registered,

I would like to say something as
Shri Bhandare wanted an assurance from
me. Those persons who have been
practising as architects for at least five
years can be registered. Furtherin order
to recognise their professional qualifica-
tions, we shall refer the matter to the
committee and if the committee recom-
mends then we shall includethose gquali-
fications also in the schedule.

Regarding the amendment,I do not
know why Shrimati Tara Sapre got her-
selfl misled by Shri Lobo Prabhu who is
sitting next to her to move her amend-
ment—I have said and accepted the amend-
ment tabled by Shri Indrajit Gupta, His
amendment is Number 75, I have given
notice now, since he isnot present in the
House, of an official amendment-,

I bef to move:
Page 18,—
after line 11, inseri—

“10, Membership of the Indian Insti-
tute of Architects'” (157)
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SHRIMATI TARA SAPRE : T was
not present at.that time.

DR.V.K.R.V. RAO: I have given notice
of an amendment to this clause.
Regarding the other qualifications, as 1
said earlier, they will all be referred to the
Expert Committee. ©One thing I want to
make clear here. The gualifications which
we want to include in the schedule must be
architectural qualifications and not
engineering qualifications. Engineers can
practise and nothing prevents them from
practising. But, to call anyone an
architect,the necessary architectural quali-
fications have to be prescribed. The
Committee will examine all those new
qualifications which have been suggested.
As 1said earlier I shall see to it that
before the first register is compiled
the recommendations of the Committee are
available and upon these recommendations
the Schedule is revised.

st ®o fro L L mﬁrram,
yfearsds qaTa § &) UF WA e
T ATfaEaH g 91 HIT qg HIA AgT
¥ 1 TTH w5 ATl #1 fewm
TATE FTAT AT A1 IT F1 T F2q7 * A2
| *T ATAT WAr WG A TF A6l Fal
4

DR. V.K.R.V. RAO :I thoughtI
had spoken on that. Shri Goyal had a'so
spoken. There is nothing new about it.

MR. CHAIRMAN :May I now put
all these amendments together to the vote
of the House?

SHRI SHRI CHAND GOYAL :
Please do mot club my amendment with
other amendrhents, My amendment is to
be put separately.

DR. V.K.R.V. RAO : Before you put
the amendments to the vote, I want to say
that I have accepted the substance of the
amendment moved by Shri Piloo Mody
(Amendment Number 137) and included
Membership of the Indian Institute of
Architects in the Schedule according to
amendment No, 157 which I have already
moved. But, I do not want to makea
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speech on that, 1am accepting the subs- AYES

tance of Shri Mody's amendment not only

because of his reasonableness and his  Division Ne. 13] [ 15.24 hrs.

persuasiveness but because of a letter that
T have received from the President of the
Institute of Architects. 1 would like to
quote it so that it may go on record. This
is what he says:—

““You will observe that the Institufe
has already revised the Constitution
and in future only such graduates
would be admitted to the membership
who, Dbesides requisite practical
experience, would pass the examination
to be conducted by the Institute.™

In the light of that as well as the reason-
ableness of Shri Mody, T am accepting
the substance of his amendment,

MR. CHAIRMAN : I shall now put
amendment Number 20 to the vote.

Amendment No. 20 was put and negatived.

MR. CHAIRMAN : Now, I shall put
amendment Number 21 to the vote.

Amendment No. 21 was put and negatived,

MR. CHAIRMAN : Now amendment
No. 22 by Shri Shri Chand Goyal.

SHRI SHRI CHAND GOYAL : Mr.
Chairman, Sir, I am pressing for a
division.

MR. CHAIRMAN : Let the Lobby be
cleared.

The question is :

Page 18, —

afrer line 11, insert—

**10. Engipeering Draitsman ( granted
by the Government School of Engineer-
ing, Punjab, Rasul between 1925-38).

11. Third Year Course for Draftsman
(granted by the Government School of
Engineering, Punjab, Rasul between
1925-38.," (22)

The Lok Sabha divided :

Arumugam, Shri R.S.

Avedya Nath, Shri
Behera, Shri Baidhar
Dass, Shri C.

Ghosh, Shri Ganesh
Goyal, Shri Shri Chand
Jai Singh, Skri

Jha, Shri Shiva Chandra
Jharkhande Rai, Shri
Joshi, ShriS.M.

Kunte, Shri Dattatraya
Kushwah, Shri Yashwant Singh
Madhok, Shri Bal Raj
Madhukar, Shri K.M.
Masuriya Din, Shri
Meena, Shri Meetha Lal
Misra, Shri Janeshwar
Modi, Shri Piloo
Mohammad Ismail ,Shri
Pandey. Shri K.N.
Pandey, Shri Vishwa Nath
Patel, Shri J.H.

Patil, Shri N.R,
Rajasekharan, Shri
Raju, Shri D.B,

Raju Dr. D.S.

Satya Marain Singh, Shri
Sen, Shri Deven
Shastri. Shri Ramavatar
Shastri» Shri Sheopujan
Shastri, Shri Shiv Kumar
Sheo Narain, Shri
Thakur, Shri Gunanand
Tyagi, Shri Om Prakash
Viswambharan, Shri P.
Yadav, Shri Jageshwar
Yadav, Shri Ram Sewak

NOES

Abhirwar, Shri Nathue Ram
Awadesh Chandra Singhs Shri
Barua, Shri Bedabrata
Bhagat, Shri B.R.

Bhandare, Shri R.D.



Chanda, Shrimati Jyotsna
Chatterji, Shri Krishna Kumar
Chavan, Shri D.R.
Dalbir Singh, Shri
Deshmukh, Shri B.D.
Deshmukh, Shri K.G.
Dixit, Shri G.C.
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K.R.
Gautam, Shri C.D.
Gavit, Shri Tukaram
George, Shri A.C.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Hanumanthaiya, Shri K.
Heerji Bhai» Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V.N,
Jamna Lal, Shri
Kamble, Shri

Kasture, Shri A .S.
Kesri, Shri Sitaram
Kinder Lal, Shri

Kisku, Shri A . K.
Kotoki, Shri Liladhar
Kuchelar, Shri G.
Kureel, Shri B.N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Maharaj Singh, Shri
Marandi, Shri

Master, Shri Bhola Nath
Mishra, Shri Bibhuti
Mishra, Shri G.S.
Oraon, Shri Kartik
Pant, Shri K. C.
Partap Singh, Shri
Parthasarathy, Shri P.
Patil, Shri Deorao
Raghu Ramaiah, Shri
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Raj Deo Singh, Shri
Ram. Shri T.

Ram Sewak, Chowdhary
Roa, Shri Jaganath
Roa, Dr. V.K.R.V.
Reddy: Shri P. Antony
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Sanghi, Shri N.K,
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P.M,

Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shankaranand, Shri B
Shastri, Shri Ramanand
Sher Singhy Shri

Shiv Chandika Prasad, Shri
Siddheshwar Prasad, Shri
Snatak, Shri Nar Deo
Swaran Singh, Shri
Ulaka, Shri Ramachandra

MR. CHAIRMAN : The result* of
the division is : Ayes: 37; Noes: 71

The motion was negatived

MR. CHAIRMAN : I shall now put
amendment No. 26 to the vote of the
House,

Let the Loby be cleared.
The question is:

Page 18, afrer line 11, inserr—

*“10. persons holding Diplomas and
Degrees in Civil Engineering from
the Indian and Foreign Civil Engi-
neering Institutions.

11. Certificate of Fellowship awarded
by the All India Association of
Consulting Engineers and Archi-
tects (Regd.), New Delhi.” (26)

The Lok Sabha divided :

* The following Members also recorded their votes :
AYES : Sarvashri Bhaljibhai Parmar, A.T. Sarma and N, Sethuraman.

NOES : Shri Randhir Singh.
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AYES

Banerjee, Shri S, M.
Ghosh, Shri Ganesh
Goyal, Shri Shri Chand
Jha, Shri Shiva Chandra
Jharkhande Rai, Shri

Kushwah, Shri Yashwant Singh

Madhukar, Shri K.M.
Masuriya Din, Shri
Mohammad Ismail. Shri
Patel , Shri J.H.

Patil Shri N.R.

Sarma, Shri A.T.
Satya Narain Singh, Shri
Sen, Shri Deven
Sethuraman, Shri N.
Shastri. Shri Ramavatar
Viswambharan, Shri P.
Yadav, Shri Jageshwar
Yadav, Shri Ram Sewak

NOES

Ahirwar Shri Nathu Ram
Amjad Ali, Shri Sardar
Atam Das, Shri

Awadesh Chandra Singh, Shri
Bhagat, Shri B.R.
Bhandare, Shri R.D.
Bhargava, Shri B.N.
Chanda, Shrimati Jyotsna
Chandrakar, Shri Chandulal
Chatterji, Shri Krishna Kumar
Chavan, Shri D.R.

Dalbir Singh, Shri
Deshmukh, Shri B.D.
Deshmukh, Shri K.G.
Dixits Shri G.C.

Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K.R.
Gautam, Shri C.D.

Gavit, Shri Tukaram
George: ShriA.C.

Ghosh, Shri Parimal

Girja Kumari, Shrimati

[15.30 hrs.

Gounder, $hri Muthu
Gowder, Shri Nanja
Hanumanthaiya, Shri K.
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulsidas
Jadhav, Shri V.N,

Jai Singh, Shri

Jamna Lal, Shri
Kamble, Shri

Kasture, Shri A.S.

Kesri, Shri Sitaram

Kinder Lal, Shri

Kisku, Shri A K.

Kotoki, Shri Liladhar
Kuchelar, Shri G.

Kureel, Shri B.N.
Lakshmikanthamma, Shrimati

Lalit Sen, Shri

Marandi, Shri

Master, Shri Bhola Nath
Meena, Shri Meetha Lal
Mishra, Shri Bibhuti
Mishra, Shri G.S.
Muhammad Ismail, Shri M.
Oraon, Shri Kartik
Pant, Shri K.C.

Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri P.
Patil, Shri Deorap
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram, ShriT.

Ram Sewak, Chowdhury
Rao, Shri Jagznath
Rao, Dr. V.K.R.V.
Rao, Shri V. Narasimha
Reddyv, Shri P. Antony
Roy. Shri Bichwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Savitri Shyam, Shrimati_
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Sayeed, Shri P.M.

Sen, Shri Dwaipayan
Shambhu Math, Shri
Shankaranand, Shri B.
Shastri, Shrl Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinkre, Shri

Shiv Chandika Prasad. Shri
Siddheshwar Prasad, Shri
Snatak, Shri Nar Deo
Swaran Singh. Shri
Ulaka, Shri Ramchandra

MR. CHAIRMAN : The result of
the division is: Ayes: 19; Noes: 83,

The motion was negatived.

MR. CHAIRMAN : 1 shall put
amendment No. 46 to the Vote of this
House.

Amendment No. 46 was put
and negatived

MR. CHAIRMAN: I shall put amend-
ment No. 76 to the Voteof this House.

Amendment No. 76 was put and negatived.
MR. CHAIRMAN :
is:
‘Page 18.—

The question

after line 11, insert—

**10. Membership of the Indian Ins-
titute of Architects.” (157)

The motion was adopted,

MR. CHAIRMAN :
ment No. 86 to the House,

I put amend-

Amendment No. 86 was put and negatived,

DR. VK.R.V. RAO : 1 accept the
amendment of Shri Deorao Patil, No. 87.

MR. CHAIRMAN :
is :

The question

‘Page 18,—

forlines 1 109, substitute—
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‘“8, Diploma in Architecture awarded
by the Government of Maharashtra
{(or by the former Government of
Bombay).” (87)

The motion was adopted.

MR. CHAIRMAN : 1 am putting

amendment No. 88. Government are not
accepting it,
SHRIMATI TARA SAPRE : | want

to speak on this amendment,

MR. CHAIRMAN: You have spoken
already-

Amendment No, 88 was put and negatived,

MR. CHAIRMAN : 1 shall put
amendments 100 and 123 to vote,

Amendments Nos. 100 and 123 were put
and negatived.

MR. CHAIRMAN : 1 shall put
amendments No, 137, 138, 139 and 140 of
Shri Piloo Mody to the vote of the
House.

Amendments Nos, 137 to 140 were put and
negatived.
MR. CHAIRMAN : The question
is @
‘*‘That the Schedule,
stand part of the Bill."

as amended,

The motion was adopted.

The Schedule, us amended, was added to
the Bill.

Clause 1—(Short title, extent and
commencement)

MR. CHAIRMAN :
Shri Shinkre—not present.

The question is:
“That clause 1 stand part of the Bill.™

Then, clause 1.

The motion was adopted,
Clause 1 was added 10 Bill.

The Enacting Formula was added to the Bill.
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Loog Title.
MR. CHAIRMAN : Mr. Deven Sen,
are you moving the amendment to the long
title?

SHRI DEVEN SEN : Moving, but
not speaking. I move:

Page 3, in the Long Title, after
“architects™ insert ‘*and civil engineers”
(13

MR. CHAIRMAN : The question
is :

+Page 3» in the Long Title,—

v
after *‘architects” insersr **and civil
engineers” (13)

The Lok Sabha divided :

Division No. 15 [ 15.47 hrs.

AYES

Avedya Nath, Shri
Bhagaban Das. Shri
Ghosh, Shri Ganesh
Jha, Shri Shiva Chandra

Jharkhande Rai, Shri
Joshi, Shri S.M.

Kunte, Shri Dattatraya
Kushwah, Shri Yashwant Singh
Misra, Shri Janeshwar

Patel, ShriJ.H.

Raju, Dr. D.S.

Ram Charan, Shri

Sen. Shri Deven

Thakur, Shri Gunanand
Viswambharan, Shri P,

Yadav, Shri Jageshwar

Yadav, Shri Ram Sewak
NOES

Ahirwar, Shri Nathu Ram
Amjad Ali, Shri Sardar
Awadesh Chandra Singh Shri
Basumatari, Shri

Bhagat, Shri B.R.
Bhandare, Shri R.D.
Bhargava, Shri B.N,
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Chanda, Shrimati Jyotsna
Chandrakar, Shri Chandulal
Chavan, Shri D, R,
Dalbir Singh, Shri
Deshmukh, Shri B. D.
Deshmukh, Shri K.G.
Dhuleshwar Meena, Shri
Dixit, Shri G.C.
Dwivedi, Shri Nageshwar
Ganeshs Shri K.R.
Gautam, Shri C. D.
Gavit, Shri Tukaram
George, Shri A.C.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gounder. Shri Muthu
Heerji Bhai, Shri

Jadhav, Shri Tulshidas
Jadhav, ShriV.N,

Jamna Lal, Shri

Kamble, Shri

Kasture, Shri A.S.
Kesri, Shri Sitaram

Khan, Shri Zulfiquar Ali
Kinder Lal, Shri

Kisku, Shri A.K.
Krishnan, Shri G.Y.
Kuchelar, Shri G,
Kureel, Shri B.N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Marandi, Shri

Master, Shri Bhola Nath
Meena, Shri Meetha Lal
Melkote. Dr.

Mishra. Shri Bibhuti
Mishra, Shri G.S.
Muhummad Ismail, Shri M.
Oraon, Shri Kar:ik
Pant, Shri K.C.

Partap Singh, Shri

Patil. Shri Deorao
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram, Shri T.

Ram Sewak, Chowdhury
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Rana, Shri M.B.
Randhir Siogh, Shri

Rao, Shri Jaganath
Rao, Dr. V.K.R.V,
Reddy, Shri P. Antony
Roy, Shri Bishwarath
Roy, Shrimati Uma
Sadhu Ram, Shri
Samanta, Shri S.C.
Sankata Prasad, Dr.
Sayeed, Shri P.M.

Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shri B.
Shastri, Shri Ramanand
Sher Singh, Shri

Shiv Chandika Prasad, Shri
Siddheshwar Prasad, Shri

Snatak, Shri Nar Deo
Ulaka. Shri Ramchandra

Shankaranand,

MR. CHAIRMAN 1 The result* of
division is: Ayes: 17; Noes: 74,

the
The motion was negatived.
MR. CHAIRMAN: The question is:
“That the Title stand part of the Bill.”
The motion was adopted,

The Tiile was added ro the Bill.

DR.V.K.R. V. RAO: I beg to
move:

“That the Bill, as amended, be

passed.”
MR. CHAIRMAN : The question is:
““That the Bill, as amended, be passed.”

The motion was adopted.
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SALARIES AND ALLOWANCES
OF OFFICERS OF PARLIA-
MENT (AMENDMENT) BILL

THE MINISTER. OF PARLIAMEN -
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH) : I beg to move**

«'That the Bill to amend the Salaries
and Allowances of Officers of
Parliament Act, 1953, be taken into
consideration,™

This is a very simple piece of
legislation relating to the right of residence
of Officers of Parliament, which term
means the Chairman and Deputy Chairman
of the Rajya Sabha and the Speaker and
Deputy Speaker of the Lok Sabha. It is
intended to bring the right of residence
in these cases on a line with that now
being enjoyed by ministers, which was
brought about by an amending Bill some-
time back. We want to ecquate the two.
At present, il an officer, as defined by me
just now, demits office, he can remain
there for 15 days and if an officer dies,
his people can remain there for one
month. The effect of this amending Bill
is instead of 15 days, we propose to give
a period of one month in the case where
an officer demits office and two months
in the case of death of an officer, as is
done in the case of ministers. For the
first month of the two months referred to
by me just now, there will be no rent
and charges but for the second month,
there will be rent and charges, as in the
case of ministers.

The other provision is to give effect
to it from an earlier date, the only idea
being the family of Mrs. Alva might get
the benefit. Infact, in the case of the
amending Bill for ministers also, there
was a similar provision giving effect
to it from an earlier date, to give
advantage in case of some ministers.

I hope the House wil take this into
consideration.

#*Shri Liladhar Kotoki also recorded
**Moved with the recommendation of

the President,
his vote for NOES.



